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|, 2486 ¢ fReelt, TUET, S 11, 2025535 21, 1947
No. 2486] NEW DELHI, WEDNESDAY, JUNE 11, 2025/JYAISTHA 21, 1947
CHUSREROID R I D]
(arforsg f3m)

s faeett, 9 91, 2025

T3, 2548(37).— FoT LRI, FHIET F79, 1955 F 7w 3 sfiw 7= 4 F Iu-fF=w (1) & 91
afed AT ATeEa®, 1942 (1942 FT 7) H¥ =T 4 &l IT-TT (2) FT & ARAT FT TIRT FT U,
referfea safxe 1 Fh a1 F 7257 F T § 79 a9 ¥ srafer F forw a7 39 e 97 ey 90 =t dir
e g @, S =9 ATIg=ET F YF i I ° 92 21, [ AT g ST 39 A & o
AT TEHTT o ATI0ST 3T SN HATAR, ATIOSA T 67 STferg=aT Hears F1.3. 4256 (), ara 13
frdew, 2022 ¥ Faferfera domee wedt &, saia—

2. Ih ATIH=AT H, FH GEAT 24 ¥ IAY HA(9q TGS F TEq FHfortyd #7 e {7 gfate
ST ol ST, STaT—
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“24%, T HE T, -3

7T T=9T — 525 145.
[T, . F-39012/2/2021-aWTTH &(ATT)]
et g7 fifqeme, Foaw o=

froqofy — g srferg=@T W % TS § St e, 4256 (31), A 13 [, 2022 % g g
FT T2 off ST = ATIG=AT H&ATH F.IMT. 638 (3), ATLE 13 FAr, 2024 3T A=A T
1.3, 1321 (37), A 19 |19, 2025 ey "wenfara &= war =m

MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
NOTIFICATION
New Delhi, the 9th June, 2025

S.0. 2548(E).— In exercise of the powers conferred by sub-section (2) of section 4 of the Coffee Act, 1942
(7 of 1942) read with rule 3 and sub-rule (1) of rule 4 of the Coffee Rules, 1955, the Central Government hereby
appoints the following person as member of the Coffee Board for a period of three years or until a new person is
appointed in his place, whichever is earlier from the date of publication of this notification and for that purpose makes
the following amendments in the notification of the Government of India in the Ministry of Commerce and Industry,
Department of Commerce, number S.0. 4256 (E), dated the 13" September, 2022, namely :—

2. In the said notification, after serial number 24 and the entries relating thereto, the following serial number and
entries shall be inserted, namely :—

“24A. Shri Setty Raju,
Konapuram Village, — Member;”
Anantagiri, Alluseetarama Raju,
Andhra Pradesh — 525 145.

[F. No. K-39012/2/2021-PLANT B(Part)]
L SATYA SRINIVAS, Special Secy.

Note.— The principal notification was published in the Gazette of India, vide number S.0. 4256 (E), dated the
13 September, 2022 and was amended vide notification number S.O. 638 (E) dated 13 February, 2024 and
S.0. 1321 (E) dated 19™ March, 2025.
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